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IN THE CENTRAL ADMINISTFATIVE TFIEUNAL, JAIFUF EEICH, JAIPUR.
* * %
Date of Decision: 17.1.97
OB 50%/56 with MA 542/96

Nanag FRam Panwar, Bx.Dakta Proacssaing Supervisor under Blectros Data

Frocessi ug Manaj=r, Western Failway »urhhr:t;, Bomlaay .

b ... Applicant
Versus
1. Union of India throujyhh the Gareral Manadesr, Wsstaztn Pailway,
‘ Chuxphga =y B'mbay. v

2. Electro Dai Frocessing  Manager, Westsimn Eailway,‘ Churchjyate,
Bonbay . ‘
. 3. Statiztical and 'Analysis Officer, Compilation Offiée, Weskzrn

Railway, Ajmer.

4, Tulsi Lal Verma, Ex.GE8M, Compilation Office, Ajmer.
. <+ Respondents

CORAM:

HOI'ELE MR.GOPAT FISHA, VICE CHATRMAN

HOU'ELE MR.O.F.SHAFMA, ATMIIIISTEATIVE MEMEER
For the Applicant ... Mr.N.K.Gautam
For the Respondznts cee o

ORDER

FER- HOU'ELE ME.GOFAL IRISHITA, VICE CHATRMAN

Applicant, llanag Pam FPanwar, -in thizs application u/s 19 of the
Administrative Tribunals Act, 1985, (for shovt, the Act), has sought a
declaration that fespbndent Tio.d, namzly Tulsi Lal Verma, is not a
Scheduled Tribe candidate and, therzfores, not entitled to be zmpanellzd and

promoted to the post of Seneral Supzrvisor Machine (GSM) as also for a

S declaration that the applicant was entitled to be ampancelled and promotbed

to that post. Ths ﬂpp]ludﬁL haz also claimed promokion as GSM w.e.f. 1985,

l[’

and other congegusntial promotions thereafisr alongwith arvears of salary

and revised retirement benzfits.

2. We have hzard the learned counsel four the applicant and have perused

.

3. Applicant, being a ‘8T candidate, was aprointed 23 Machinz Operator
under the Compilation Officer, Wastern Failway, Ajmey Hz was promoted in

due course of time to higher pay scoales., In 1985, he was called for
screening for being empansllzd for the post of 'GEM scals Re,550-750.
Respondent 1lo.4, having fravdlentl; obtainzd 3T Ceriificais, had obtained
appointment a2 such and earned promotion to the post of GSM at the coat of
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and

vegistered as

Against thiz frandulent

representation vids Ann.A-5

qu

srwannt o2, whbjlxnu

(EBast),

Adiction.

Ajmzr, Lkut the zame was not

ris Dliimately, rezpondant 1o.d was ram

ju

16.2.96. ire

Y

The applicant reti

\]’:
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1 Superannmakbion

that due to the fravdulent ack of vespondent 1o

=4

hiz legitimate vight of promstion to the posk

Ly thiz Jdocumen the nosk of

nt that the pansl for

vas drawn for two auitable candidates, one belc
belonging to 8T community. Since 8T candidatss were nok

of
not promoted to the post of GEM vide Ann.A-1 Jdatad

of vespondent Mo.d, the
cthen £iled a Civil Suait
28 10.99/26 in the -oart

oE
.f.

!
entertained for want

moved from service w.e

Inl

on 31.2.96 His cass is
the applicant was Jdenied

3EM.,
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The applicant was
Tt iz
P=.550-750 (R)

SC ard

1

avidencad
GEM acale
another

nging Lo

zucceazful in

selecticon, Shri T.L.Verma (8T), Machine Operator, was sar-marlsed  for
promotion bo GEM for a peried of s2iv months on trial baszis. Aggrieved by

hie being averloclked for promokion ko the post of
.’1

£iled & Civil Suit con 25.2.56.

repressntation vide Ann A-5 Aaied the

thereafter,

want of jurisdicticn. Ik is
for condonation of delay hecauss

Trikunal had come into

The Civil Suit was
noteworthy that ignoranc: of law

on the date the Civil Suit was

38M, the applicant mad:z a

concerned avthority and,

rejecbad for

iz

no SICusSe

filed, this

and if the applicant waz aggrisved by non—

conzideraticon of his claim for promoticn, he should have presentzd an
application undsr Zaction 19 of the Ack hefore this Trikunal within the
time prescribed by o Section 21 of  the  Act. Making uwnsuccesaful
repradentations  vepeatedly  does not extend limditaticon. The present
applicaticn waz filed on 20.10.96, when in fact th: cavse of action had
accrusd to khe a[@d1"att in 1985. We ave, thersfors, of the view that the
present appliratlun iz hit hky the bar of limitation. It iz, thereforé,
dismissed at the stage of admiszion. However, the applicant is free to
make a rep esé

his grievance.
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MA

512/9%

accordingly.

(o.PC;QARJh)'

ADMINISTRATIVE MEMEER

for condonakticon of

itation fo the concerned authoritcies as kLo the radressal of

\“t

dismizas

Crpvine
(30OFAL FRISHNA)
VICE CHAIFMAN




